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Shri O.P,Kshatriya, cciunsBl fcr thi. ^ssncndt;:
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Hon'ble Shri Dustice Ram Pal Sir.g'n,

'JicB Chairman (D),

Hon'bla Shri P.C*jain, fember (a),

(Judgment of the Bench del iuErac by
Han^ble S.hri P^C,3ain, Fisinber (A). <
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In this application U/s 19 of the AdriiioiL-:

Tribunals Act 1905, the applicant ijho uiaa jBanu-G tu' h ,

rstiired from the Railway services ujith cffctr:

20,11,82 uirie- order dated 14.5,36 (annexutc .•I'l),

raised his grieuancg af not b-ing paid so fr- hi,-' r.

ment benefits, Gg» commutation amount, or^ti: i'rv-j i'liJli;

Lmployess Insurance Sehemsj laave salarv cncf.'.r! jir.'mt.

•Ension and G,P.F. It is staled ih^t iit subft.iutvo

seueral represen-tations for the above, but to no ;ff.-.ci.,

2» As per the audrrnents in his ruprfjacnt-.t Lan

dated 3,11.S9 (annexure A2), he submittocJ hie claims

for his retirement benefits in the prescribed forms cn
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28,1.87,

In the order passed by a Bench of this

Tribunal on '8,1,09 directing issue of notice to the

respondents on admission and interim relief, it was

flso ordered that the undisputed amount against

various items mentioned in the 0,A. be paid to the '

applicant without any further delay. The respondents

were also directed to file counter affidavit within

four weeks. • On the next date, S,h.O.P.Kshatriya,

advocate appeared on behalf/the respondents and prayed

for further three uieeks time to file reply. Neither

the reply has been filed so far nor, according to the

id, counsel for the applicant} any amount has been

paid to the applicant.

4, After hearing the Id. counsel for the parties

and perusal of the documents filed by the applicant,

the retirement of the applicant from the service of the

Railways with effect from 20.11,82 (F.N.) may not be

disputed. Similarly, on the applicant's own admission

in his representation dated 3,11,89, it may be taken

that the applicant has furnished the various prescribed

forms on 28,1,87. In the absence of any counter reply

from the respondents despite several opportunities

given to them and the absence of any other material

contrary to the materials filed by the applicant, we

are of the view that the 0,R, has to be allowed in

terms of the following directions?

Respondents are directed to settle the claim

of the applicant in regard to the items menticned above.
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in pursuance of his rstirsment from ths ssrvices

of the Railways, within a period of three months

from the date of the receipt of a copy of the order

by the respondents. The applicant shall alao be

entitled to simple interest @ ^2% per annum with

effect from 1«4,8? till the end of the month prsceding

the month in which the sanction order for each of

the, above itsm is issued (applicant had admittedly

filed the necessary papers on 28,-),87) on the

amounts which is found due to him in regard to G.P.F.,

leave salary encashment, savings portion of the Group

Insurance Scheme, if he was a member of the Scheme,

and gratuity. He shall-also be entitled~to the

intersst at the above rate on the arrears of monthly

pension, if the conmutation of pension was not

sanctioned on or before 1,4,B7» However, with

effect from 1,4,87 or the date fromj^ths commutation

of pension is sanctioned, whichever is later, he

shall also be entitled to interest at the above

rate on the canmuted valje of pension,

5, Parties shall bear their own costs.
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